37 Written Answers

HIGHER ADVANCE LIMIT SANCTIONED BY
BANKS

*190. SHRI JAGDISH PRASAD MATHUR :
Will the Minister of FINANCE/ far! *raV be
pleased to state:

(a) whether it is a fact that some persons in
collaboration ~with the management are
successful in getting higher advance limits
sanctioned from the banks and carry on their
business with bank money;

(b) whether the Reserve Bank has made any
rules in this respect; and

(c) whether Government propose to follow a
liberal policy for small entrepreneurs in fixing the
limits for a certain period?

THE MINISTER OF FINANCE/fafT Weft
(SHRI Y. B. CHAVAN) : (a) Government is not
aware of any such specific case.

(b) Reserve Bank of India issues instructions
from time to time to commercial banks regarding
proper end-use of credit and the need for
sanctioning only such credit limits as are
genuinely required for productive purpose.

(c) A liberal policy is already being followed
in respect of financing to small entrepreneurs.

LOANS TO PRIVATE PARTIES ADVANCED BY
PUBLIC FINANCIAL INSTITUTIONS

*191. SHRI R. P. KHAITAN : Will the
Minister of FINANCE/ farl «rat be pleased to
state:

(a) the total amount of loans advanced to the
various private sector parties during the last three
financial years by the various public sector
financial institutions, including the Life
Insurance Corporation industry-wise and year-
wise; and

(b) what is the rate of interest charged on the
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loan, party-wise, by these institutions during the
said period?

THE MINISTER OF FINANCE/ftra
(SHRIY. B. CHAVAN) : (a) and (b)
A statement is laid on the Table of the House.

*fH

STATEMENT

A part from the Life Insurance Corporation of
India referred to in the Question, the other all-
India financial institutions in the public sector are
the Industrial Development Bank of India,

Industrial Finance Corporation of India and the
Unit Trust of India.

to Questions 38

The required information in so far as it relates
to the Industrial Development Bank of India and
the Life Insurance Corporation of India, to ihe
extent available at present, is given in the
annexed Statements I and II respectively, [See
Appendix LXXVI, Annexure Nos. 18 and 19]

Similar information in respect of the Industrial
Finance Corporation of India is being collected
and will be laid on the Table of the House when
available.

The Unit Trust of India does not give loans.
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CONVERSION OF AIR INDIA INTO A JOINT
STOCK COMPANY

*192. SHRI NIRANJAN VARMA: SHRI LAL
K. ADVANI: SHRI SUNDAR SINGH
BHANDARI: SHRI N.K.
SHEJWALKAR:

Will the Minlictpr QF TOTTR TSM AND CIVIL
AVIATION/T32T HIT AW AT rcft be

pleased to state:

(a) whether it is a fact that Government have
recently received suggestion to the effect that like
other Government undertakings, Air India should
also be converted into a joint stock company so
that its day-to-day problems could be faced more
effectively; and

f[] English translation.



